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O R D E R (ORAL) 

 
Justice Permod Kohli: 

 
 The applicant was working with the Employees’ State Insurance 

Corporation (ESIC) as Director. He was issued show cause notice on 

12.03.2014 (Annexure A-1) seeking his response in regard to certain 



2 
 

allegations of dereliction of duty. The applicant submitted his reply to the 

said notice on 25.03.2014 (Annexure A-2). He was to retire on 30.04.2014. 

However, on the date of his retirement, the applicant was served with 

memorandum of charge dated 30.04.2014 (Annexure A-3) asking him to 

file his response. The applicant submitted his representation to the 

memorandum of charge on 03.05.2014 (Annexure A-4). The respondents 

thereafter appointed the inquiry officer, who completed the inquiry by 

submitting his report on 08.04.2015 to the disciplinary authority. The 

disciplinary authority, it is alleged, has accepted the report in July 2015 and 

served the inquiry report to the applicant for his response. The applicant 

earlier sent his response through an email on 30.06.2015. However, the 

disciplinary authority required the signed reply from the applicant vide 

communication dated 24.09.2015. The applicant sent the signed 

statement/comments to the disciplinary authority on or about 01.10.2015. 

Since no order has been passed by the disciplinary authority till date, this 

O.A. has been filed seeking quashment of disciplinary proceedings initiated 

against the applicant. 

 
2. From the averments made in the O.A. and hearing the learned 

counsel for parties, we are of the opinion that the disciplinary proceedings 

cannot be quashed on this ground, as the inquiry has already been 

completed and its report served on the applicant, who, in turn, has 

submitted his response thereto. Therefore, it is in the fitness of the 

circumstances that the disciplinary authority is directed to complete the 

disciplinary proceedings by passing a final order within the specified 

period. 
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3. In this view of the matter, we dispose of this O.A. at the admission 

stage with direction to the disciplinary authority to complete the entire 

disciplinary proceedings and pass final order within a period of three 

months from the date of receipt of a copy of this order and outcome 

communicated to the applicant. 

 
 
 
( K.N. Shrivastava )               ( Justice Permod Kohli ) 
  Member (A)                  Chairman 
 
December 13, 2017 
/sunil/ 
 

 

 


